Batuween :-

V.5.Chander

1. The Commissioner of Customs &

2., The Asst. Commissionar of Central

3. Unionof India rap. by itas. ~

Counsel for the Applicant @ Shri P.P.Uittal

CORAM:

THE HON'BLE SHRI R.RANGARAJAN MEMBER (A)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION_NO.1352/9%

DATE__OF QRDER _: _03-07-1997,

ess Applicant
And

Central Excise, Lalbahadur
Stadium Road, Basgheserbagh,
HYd-Zg .

Excise, Division=IV, Hyd.

Secretary, M/o Personnel,. Publxci?j
Grisvances & Pensions (Dept. of 7
Personmel & Training), New Delhi.

+++ Respondents

(Crder per Hon'ble Shri R.Rangarsjan, lember (A)
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Coungel for ths Respondents : shri V.Rajeshwar Rao, {GSC
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(Order per Hon'ble Shri R.Rangarajan, Membsr (A) ).

Heard Sri P.P.Vjttal, counsel for the applicant and

sri V.Rajeshwar Rao, standing counssl for the respondentg.

24 . The applicant in thig OA was engaged as a fulll time

casual labourer to perform the agties of Sweeper of Office etc.,
in Gandhinagar Range, Division IV of the Central Excisa.D part-
ment at Hyderabad on 13-1-92 at the rate of Rs.8/- per day| in

terms of letter No;389/91~92 dt.13-1-92 (Annsxure A to DA) e
The applicant submitted a rspresentation dt,.27-9-56 for granting
him temporary status and regularisation in terms of the memoran-
dum dt.10=9=63 but that request was rsjacted by ths impugwed‘

letter dt.29-10-96 {Annexure A5 to the OA).

3. This 0.A. is Piled for seting aside the impunged
letter dt.29-10-96 and for consaguential benefits of grant of
temporary status and regularisation of services as per th

schems dt.10-9=-93,

4, It ig an admitted fact that ths applicant is a full
time casual labpurer, The contentions of both sides and the
prayer in this DA are similar to the one submitted in OA 404/96.
In view of the reasons given in 0A 404/96, which is disposed of

today this OA also to be allowed for the same reasons.

5. ' 1

n the result, the impugned letter dt.29-10-56 | is set

aside. The applicant should be granted temporary status ip accor-

dance with a scheme promulgated by office memorandum dt.1-5-93

= r A :
5 ;w o S
PR




>

d =

(4

and the conseguantial benefits on that basis should be granted

to him within 3 months from the date of receipt of a cop

this order.

B C.A. ,rdered accordingly. No costs,

b

(R.RANGARAJAN)
Mamber (A)
Dated: 3rd_July, 1397s -
Dictated in Open Court, Y£;¢\
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1§ Tha Commissiones of Customs & Centrai Excise,
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dedos

Copy to: o J

. Lﬁlhahedur;StQQQ@@quat.:Bﬁ&heashagha_ﬁvﬂezabadéu;

2, The-Aast?cammissianar of Central Exciss, Division=1V,

. Hyderabad,

33 The Secretary, Min/ of Parsonnsl PUblic AGrievance anf

. Pensions, (Dspt. of Persomel & Training), New Delhis
47 Onacopy te Mr,P,P.Vittal, Advocate,CAT,Hyderabads
5; One copy to N#-V:RQiOSQa#g R@g@ﬂﬁddl;ﬁGSC;CﬁT,Hyderal
67 One copy to D.R(A),CAT,Hydarabad.
74 One duplicats copy.
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